ALLAHABAD THIS THE 14" DAY OF SEPTE ‘, 3]
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HON’BLE MR. K.B.S. RAJAN, MEMBER-J

Chhuttan, aged about 76 years, $/o Sri Ajuddi, R/e
House of Anuj Srivastava Behind Shrinath Hotal,
Station Reoad, Jhansi.

_......l.,...mmn-xpp licant.

(By Advocate Shri R.K. Nigam. )

VERSUS
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"

Unien of India, -
Through the General Manager, N.C. Railway,
Allahabad. .

Q 2. D.R.M., N.C. Railways, Bhopal.
3. Divisienal Rallway Manager, N.C. Rallway,
Jhansi.

4. Divisional Finance Manager, N.C. Railway, DRM' 5
Office Complex, Jhansi.

8. State Bank of India, Newari (Tikamgarh) ﬂyﬁﬁJ ﬂ;

(By Advocate: Nons.)
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satisfied if this O.A. is disposed of at tﬁﬂ# 3
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1tself without notice to the respondents, but uiﬁﬁ i

direction to the respondent= that the entire O.A. be
treated as representation and the same be disposed : |
of within a spacified period of time, that may be
calendared by the Tribunal. The matter being shoprt,
1t 1s felt appropriate that instead of calling the

Counter affidavit from the respondents, they may be
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directed to dispose of the representation, which may
be filed by the apleicant alongwith a copy of the | )
O0.A. and copy of this order within a peried of thrae

months from the date of receipt of tha same, by ,.,'-':v,._-.
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the representation.
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